FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
CONCORD ENTERPRISES PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON CONCORD ENTERPRISES PRIVATE
LIMITED

2.|DATE OF INCORPORATION OF | 04TH NOVEMBER, 1993
CORPORATE PERSON

3. | AUTHORITY UNDER WHICH | (Registrar of Companies/Ministry of
CORPORATE PERSON IS | Corporate Affairs) New Delhi
INCORPORATED/ REGISTERED

4.| CORPORATE IDENTITY NUMBER/|U74899DL1993PTC055934
LIMITED LIABILITY IDENTITY NUMBER
OF CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED | JP/96 MAURYA ENCLAVE PITAMPURA
OFFICE AND PRINCIPAL OFFICE| DELHI 110034.
(IFANY) OF CORPORATE PERSON

6. | LIQUIDATION COMMENCEMENT DATE | 11th October, 2022
OF CORPORATE PERSON

7. | NAME, ADDRESS, EMAIL ADDRESS, | Mr. Pramod Kumar Gupta
TELEPHONE NUMBER AND THE|B-1/10, Lower Ground Floor, Hauz Khas
REGISTRATION NUMBER OF THE | Delhi, 110016

LIQUIDATOR Reg. No. IBBI/IPA-001/IP-P01329/2018-
2019/12075

AFA: AA1/12075/02/231222/103676;
Validity 24.12.2021 to 23.12.2022
Phone No.: +91-9810276808

Email: variety.financial@gmail.com

8. | LAST DATE FOR SUBMISSION OF | 09th November, 2022
CLAIMS
Notice is hereby given that the M/s Concord Enterprises Private Limited has commenced
voluntary liquidation on 11th October, 2022.

The stakeholders of M/s Concord Enterprises Private Limited are hereby called upon to
submit a proof of their claims, on or before 09th November, 2022, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by postor by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Place: New Delhi Pramod Kumar Gupta
Date: 14.10.2022 Reg. No. IBBI/IPA-001/IP-P01329/2018-2019/12075
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DHARIWAL INFRASTRUCTURE UMITED
CIN:U70109WB2006PLC 111457

Hegd. Office: CESC House, Chowringhee Sguare
Kotkata- 700001, West Bengal, India
NOTICE INVITING TENDER (NIT)
INTERNATIONAL COMPETITIVE BIDDING (ICB)
FOR SUPPLY OF DE-NOx SYSTEM AND AUXILIARIES
Dhatiwal Infrastructure Limited (DIL) invites sealed bids from
eligible bidders for the following ™~~~
Tender No, DIL-NOx-SUPPLY-01 . ., | ublication
and Auxiliaries at its 2 X 300 MW Dhariwal/infrastructure
Limited Power Plant at Chandrapur, Majfarastra, india.
For scope of work and other terms and gonditions of NIT,
ﬁa‘se visit our website:www.dilenergy.
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FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankrupicy Board of India (Voluntary
Liguidation Process) Regulations, 2017)

FOR'THE ATTENTION OF THE STAKEHOLDERS OF
CONCORD ENTERPRISES PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON CONCORD ENTERPRISES PRIVATE

LIMITED

2.|DATE. OF INCORPORATION OF|04TH NOVEMBER, 1993
CORPORATE PERSON

SATURDAY, OCTOBER 15, 2022

o
DDA Building, 1st Floor, Near Paras Ginema, Nehru Place,
&“FMH“WSW New Delhi-110019 Ph.: 01126435815, 2643023, 26487539,
7625079108 Email: delhi@canfinhomes.com
CIN : L85110KA1987PLC008699

POSSESSION NOTIGE [Rule 8 (1)]
The undersigned being the Authorised Officer of Can Fin Homes Ltd. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 (54 of 2002) and in exercise of the powers under section 13 (2) read with rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a demand notiée dated 01.06:2022 |.
calling upon the borrowers Mrs. Manju wio Radhey Shyam.and Mr. Radhey Shyam
Singh slo Visheswar to repay the amdunt mentioned in the, notice being Rs. 14,94,657/-
and interest from 01.06.2022 to fill date of final payment within 60 days from the dale of

sceiptof the said notice.

he borrowers having failed to repay the amount, notice is hereby given to the borrowe; and
the public in general that the undersigned has taken possession of the property described
here in below in exercise of powers conferred under Section 13(4) of the said Act read with,
Rule 8 of the Security Interest Enforcement Rules, 2002 on this 11th day of October, 2022.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets. .
The borrower in particular and the public in general is hereby cautioned notto deal with the

roperty and any dealings with the property will be subject to the charge of CFHL for an
amountofRs. 14,94,657)-and interest thereon . 3

Description of immovable property

FLAT NO- GF-2, GROUND FLOOR, BACK SIDE, PLOT NO- E-1, SLFVEDVIHAR LONI,
GHAZIABAD, UTTAR PRADESH-201102, ADMEASURING 41.8 SQMTR.
North ; Flat No- Gf-1 South: Other Property
East: Health Center West: Aryan Public School

I CANARA BANK)

Sd;'-,
Authorised Dfficer,
Can Fin Homes Ltd.

Date: 14.10.2022
Place: New Delhi

3. | AUTHORITY = UNDER WHICH | (Registrar of Companies/Ministry of
CORPORATE PERSON IS | Corporate Affairs) New Delhi
INCORPORATED/ REGISTERED

4.| CORPORATE IDENTITY NUMBER/|U748990L1993PTC055934
LIMITED LIABILITY IDENTITY NUMBER
OF CORPORATE PERSON

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF DELTA IES INDIA PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON |DELTA IES INDIA PRIVATE LIMITED

5. | ADDRESS OF THE REGISTERED|JP/36 MAURYA ENCLAVE PITAMPURA
OFFICE AND PRINCIPAL OFFICE| DELHI 110034.
(IFANY) OF CORPORATE PERSON

2. | DATE OF INCORPORATION OF 30/11/2012
CORPORATE PERSON

6. | LIQUIDATION COMMENCEMENT DATE | 11th October, 2022
OF CORPORATE PERSON

Registrar of Companies, National Capital
Territory of Delhi and Haryana

3. |AUTHORITY UNDER WHICH .

CORPORATE PERSON IS
INCORPORATED/REGISTERED *

7. | NAME, ADDRESS, EMAIL ADDRESS, | Mr. Pramod Kumar Gupta
TELEPHONE NUMBER AND THE | B-1/10, Lower Ground Floor, Hauz Khas
REGISTRATION NUMBER OF THE | Delhi, 110016 :
LIQUIDATOR Reg. No. IBBI ,'IPA 001/IP-P01329/2018-
2019/12075

AFA: AA1/12075/02/231222/103676;
Validity 24.12,2021 to 23.12.2022
Phone No.: +91-9810276808

Email: variety.financial@gmail.com

4. | CORPORATE IDENTITY NUMBER
[EHHFER-HABITFHBENTFY U74140DL2012PTC245501

D—-19 South Extension Part-1 New Delhi, South
Delhi-110049 %

RATE PER
5. | ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF CORPORATE PERSON

6. | LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

12.10.2022

8. | LAST DATE FOR SUBMISSION OF | 09th November, 2022
CLAIMS

Notice is hereby given that the M/s Concord Enterprises Private Limited has commenced

| voluntary liquidation on 11th October, 2022.

The stakeholders of M/s Concord Enterprises Private Limited"are hereby called upon fo

submit a proof of their claims, on or before 09th November, 2022, to the liquidator atthe

address mentioned against item 7.

The financial creditors shall supmit their proof of claims by electronlc means only. All other

| stakeholders may submit the proof of claims in person, by postor by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. -

! Sdl-
Pramod Kumar Gupta

Reg. No IBBI/IPA-001/IP-P01329/2018-2019/12075

Place: New Delhi
Date: 14.10.2022

7. | NAME, ADDRESS, EMAIL * [Name : Sanjeev Kumar :

ADDRESS, TELEPHONE NUMBER Address :-A903, Reflection§ Society, Dange Chowk,
AND THE REGISTRATION NUMBER | Near Shelf Petrol Pump, Wakad, Pune-411033

OF THE LIQUIDATOR Email Address : hquidatordeltalss@gmall com
Mobile No. +91 96650222

Reg. No. : IBBI/IPA-002/IP- N01202,’2021 -2022/13996

1111112022

8. | LAST DATE FOR SUBMISSION OF
CLAIMS

Notice is héreby given that the DELTA IES INDIA PRIVATE LIMITED has commenced voluntary|
liquidation on 12/10/2022.

The stakeholders of DELTA IES INDIA PRIVATE LIMITED are hereby called upon to submit a proof
of their claims, on or before 11/11/2022 to the liquidator at the address mentioned against item
7

‘The financial ereditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.
Submissicn of false or misleading proofs of claim shall attract penalties.
d Sd/-
Sanjeev Kumar
Liquidator

Dated : 15.10.2022

%lgl : Pune

HEGB.MD(QAST!,L‘AFFI)(ATIEIN[BEAT OF DRUM & EXH 31
PUBLICATION/NGTICE BOARD OF DRT
SALE PROCLAMATION
OFFICE OF THE RECOVERY OFFICER-I
DEBTS RECOVERY TRIBUNAL-II, MUMBAI

- MTNL Bna\ran 3rd Floor, Colaba Market, Colaba, Mumhal.
Ow No. MDRT-2/502/2022

Date: 10/10/2022
R.P No. 61/2018 - DATED : 07/10/2022

PROCLAMATIUN OF SALE UNDER RULES 38, 52(2 DF SECOND iy
CHi THE INCOME TAX ACT, 1961 READWITHTHE
RE[:OVERY OF DEBTS AND BANKRUPTCY ACT, 1993.

Bank of Baroda, Bandra (E} Branch * ]... Certificate Holders
Vis
Mis Agile Trading & Investments PviLtd & Ors. ]... Certificate Debtars
CD-1: Mfs. Agiie Trading & Investment Put. Ltd.. a private limited company having ifs registered office at
27, Cine Wonder Mall, Ground Floor, Kapurbavdi Ghodbunder Road, Thane (West) 400610
CD-2: Mr. Pradeep Paliwal, residing at B-9/13, Vasant Vihar, New Delhi 110057
CD-3:Mr.ShivKumar Yadav, residing at 96/3, Himayunpur,Safdarjung Enclave, New Delhi 110029

#

1L
: TATA
TATA CAPITAL HOUSING FINANCE LTD.
Regdl. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.
B 5 CIN No. U67190MH2008PLC187552

- DEMAND NOTICE

-Under sectlon 13 (2) of the Securitisation and Reconsfruction of Financial Assets
and Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing F]nance
Limited (TCHFL) underthe Act and in exercise of powers conferred under Section 13 (12)
read with Rule 3 of the Rules already issued detailed Demand Notices dated below under
Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all
singularly or together referred to “Obligors®)/Legal Heir(s)/Legal Representative(s) fisted
hereunder, to pay the amounts mentioned in the respective Demand Notices, within 60

days from the date ofthe respeciive Notice/s, as per details given below. Copies of the said
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